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eo. Structare of Slipi' 

+ r 8hri S. M. BaDerjee: 
8hri Khashwaqt Ra1: 

I 8hri Yadav Narayaa Jacllaav: 
-912. i Itumarl II. Vedakamarl: l Shri AgacU: 

8hr1 Suga.ndhi: 
Shri ItaUka 8JDch: 

Will the Minister of Food IUId Aeri-
otI1tlu'e be pleased to state: 

(a) whether the sugar price issue 
has again been referred to the Taril! 
Commission; and 

(b) if so, what will be the price 
policy during the interim period? 

The Deputy MilUster of Food anti 
AcrIeultul'e (Shri A. M. Tbomasl: (a) 
No, Sir. 

(b) Does not arise. 

Shri S. M. Banerjee: May I know 
whether it has been brought to the 
notice of the hon. Minister tha t the 
retail price of sugar is much more in 
the south than in the north and, if so, 
whether a price policY will be adopl-
ed in order to decrease the price in 
the south? 

Shri A. M. Thomas: It is well known 
that the retail is higher because in 
the south the factories have got 
freight advantage. More than 50 per 
cent of the 'production is in the U.P. 
so that U.P. sugar would have to 
move south. The local production 
would certainly get the freight 
advantage. 

Shri 8. M. Banerjee: Now that this 
Sugar Cess Act has been declared 
invalid, I want to know whether the 
cost of sUl/ar will be revised taking 
into account the fact that the em-
ployers will not have to pay four 
annas in the rupee as cess. 

8111'l A. M. Thomas: It has been 
stated on the floor of the House that 
the impact of the Supreme Co\ll"t'. 
judgment is under consideration in 
consultation wi.th the U.P. Govern· 
ment. 

Shri TricUb ItllDllLr Chaudharl: 1n 
this connection, what about the price 
profit linking formula! I want to 
know wbether that hal been referred 
to the Taril! Conunission and when 
the report of the Taril! Commission 
on that matter is likely to be obtain-
ed by the Government. 

Sbrl A. M. Thomas: We have on 
Srd October, 1960 referred to the 
Taril! Conunission as has been stated 
by my hon. friend, formula for lillk-
Ing the price of cane with the price 
of sugar. It is not the sUl/ar price as 
has been implied in the question. 
With regard to the time, we think 
that we would be able to get the 
report without delay. 

.n~C(mf:;;it~ij;~ 

~,~;;it~rom~~~ 
1fT ~ ~ ~ fir.tm ? 
Sbri A. M. Thomas: The whole 

matter was ·discussed the other day. 
We have got the minimum price fixed 
now. There the price may be under 
the .price linking formula. What 
should be the price for the year 1961-
62 has to be considered aome time in 
February-MarcIh. 

lifT ~~ Uq : II ;;rr;flir ~ t 
fit; ~ ~ l.'I1\'I' <mr ~ ;m fl«;rl 
'lit m m if ~ '!t'li lll'it 
~~~~f~;mr~~f 
'If, ~ ~;r ~ ~ 'lit fir.tm ? 
Shri A. M. Thomas: That is so. 

According to the price linking for-
mula, the growers might iet some-
thing in addition to the minimum 
price. That question has been refer-
red to the ~iI! Commission. On 
behalf of the industry, the question 
was raised that they have not been 
provided with rehabilitation allow-
ance according to the TariI! Com-
mission's report, in the ex-factory 
price that would be fixed. The sugar 
cane growers said that the price link-
ing formula is too complex a matter 
and they would have 8 more simple 
one. So that, the entire question bas 
been referred to the Tariff Commis-



6[4[ Oral Amwer. AGRAHAYANA 28, 1882 (SAKA) Oral Amwet'l 

sion. Even in spite of the reference 
to. the Tariff Commission, DIIlI1¥ of 
the factories have been paying on a 
voluntary basis. on an ad hoc basis 
pending final settlement of accounts 
under the price linkin&" fonnula. 

Kumari M. Vedakamarl: Is there a 
great demand from the cane growers 
that the formula is very complicated 
and it should be changed and that 
they should have a more intelligible 
formula? 

Shri A. M. Thomas: That is exactlv 
what I have mentioned. That is one 
of the reasons which weighed with u, 
for referring the matter to the Tariff 
Commission. 

Shrl Yadav Narayan ladhav: May 
know, taking into consideration the 

present position of sugar, industry and 
the production target that we have 
reached, whether it is necessary to 
continue the protection given to the 
sugar industry? 

Shrl A. M. Thomas: There is ;to 
question of protection. Ex-factory 
prices are fixed in the U.P., North 
Bihar and Punjab. There is some 
volume of opinion now advocating 
decontrol of those restrictions. The 
entire matter is being considered and 
the repercussions of de-control, what 
effect it will have on the sugarcane 
growers, what effect it will have 
on industry and on the consumers, all 
these things will have to be consider-
ed in detail before a final decision is 
taken. 

Sbri Vajpayee: May I know what 
stands in the way of the Government 
in formulating a uniform price policy 
in regard to sugar for the entire 
country? 

Shri A. M. Thomas: There is a 
deliberate policy followed by us. In 
fact, we wanted in the initial stages 
that the sugar industry should deve-
lop both in the Deccan _ u well .. 
in the south. This freight advantage 
was there. So, we thought it would 
not be advisable to have a uniform 
price for sugar throughout the country 

Kumari M. Vedakumari: My quel-
tion has been partly covered. With 
so many variations in the di1ferent 
regions growing sugarcane, I wanted 
to know if it was adl'isable to have 
a unifonn policy, or i.f the conditions 
in the regions would be taken into ac-
count in coming to a formula. 

Sbri A. M. 'l'bomu: The Tari1l Com-· 
mission, as the han. House knows, 
prescribed four regional schedules. 
We have adopted the schedules pres-
cribed by the Tari1l Commission for 
fixing the ex-factory prices in Bihar, 
U.P., and Punjab. With regard to· 
fixing of the price for the other region. 
if it is found necessary we may adopt 
the schedule that has been drawn up, 
by the Tariff Commissicn, but we do 
not think that immediately any such, 
decision is necessary. 

Shri T7aci: Last time a definite 
statement of policy wa·· made on the 
floor of the House to the effect that 
the prices would depend upon the re-
covery of sugar, and wherever reo. 
covery was higher, extra prices would 
be paid to the cane growers. I want. 
to know whether Government have' 
withdrawn that policy, or, whether 
the canegrowers will be paid extra· 
price for the last two or three years· 
wherever there has bnt'n higher r~­

covery. 

Shri A. M. Thomas: That questIOn 
was also considered by us. In c .. r-
tain factories, on an experimental 
basis we are adopting that policy of 
paying on quality bads. But we 
have got so many smal! holders, they 
are thousands in numb~r, and so ;t 
may not be quite practicable to pay 
all on the recovery basis. Those 
dif!l.culties have also to be taken InlO 
consideration. In fact, 11 delegation 
which visited Australia on coming· 
back stated that it would be advisab:e 
to pay alI sugarcane growers on the-
basis of quality. They also said that 
first we have to adopt this on an er-
perimentaI basis rather than as an all-
India measure. 

8hrI TyqI: My queEtion was defi-
nite. A statement ot policy had been> 
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be the proportionate price that should 
be fixed for the sugarcane, wl:aL 
should be the 'r factl)rt The entire 
question has been reti!lred to t::d 
Tariff Commission. So rhat, there is 
no question of going back on the 
SISMA formula. It is open to Ule 
States to adopt the SISMA formula 
or the price-linking forn-uJa or any 
other formula. For in3tance in Maha-
rashtra they have got a 'particu!al" 
formula, which is neither the SIS'l.IA 
nor the price-linking formula. They 
have increased the price of sugar-
cane. The Centre dQf's not stand in 
the way of any Stat~ Government 
adopting any particular f'Jlmula lor 
their area. 

made, and for two or three years 
people have been given to understand 
they are going to be I-aid on a re-
-covery basis. Are the Government 
now going to withdraw from that 
position? 

Shri A. M. Thomas: Certainly not. 
·We are not going to withdraw. II:.,,-
mediately it is not po~3ible. 

Shri T1act: In the case of factoriE:q 
where the price was rpduced on ac-
count of less recovery-for instance, 
in my own constituency, it was two 
.annas per maund less because the re-
:overy was said to be less than 
lormal-are they going to get more 
now because the recovery has been 
much higher in the last two years'l 

Shri A. M. Thomas: This question 
has been raised by my hon. friend on 
many previous occasions too. Every 
sugarcane grower in t:le country is 
assured of a minimu.-n price of 
Rs. 111010. The growers in the loca-
lity, my hon. friend refers to, will also 
:get the same price, so that there is no 
question of getting a ~educed price 
now. 

Shri Banga: In view of the bel 
that what is known as the SISMA 
formula has 'Jeen in actual operation 
in the south for a number of years 
.and assurances were given here not 
only by the present M:nister but his 
predecessors also that the same for-
mula would be extended to north 
India, may I know what diftlculty 
·Government !have encountered to 
abandon it now and plead. that for 
each individual peasant they would 
not be able to make this allowance 
·and so on? 

Shri A. M. Thomas: I do not knolv 
whether the hon. Member is aware of 
the fact that from 1958-59 we haVE: 
adopted this price-linking formula. 
The very same principle that has bwn 
adopted in the SISMA formula has 
been adopted on a staiutory ·b"s!., 
throughout the country, so that there 
is no fear that this formula would not 
be adopted in the case 01 factories in 
the north. The question that has now 
to be decided is: what exactly should 

Shri 1[. N. Pande: In ,'!ew of the 
tact that the Tariff Cnm'nission is 
considering the share of the culti-
vators out of the remissi:,n in excise 
duty to be given to the empioyers an:1 
it has not. been finalised as yet as ·R~ 
have been just inform~.t, will the 
Government delay pa;rment to tn" 
factories so that the cultivators nay 
get their share? 

ShrI A. M. n-: Of course, there 
will be some delay for the cultivator 
to get the additional sugarcane pric~, 
if there is anything to be given. This 
reference has become necE:.>sary be-
cause of the demand not 'Jr ly from the 
industry but from the sugarcane 
growers also as has ber,n mentioned 
by :the hon. Member, Kumari Veda-
kuman, so that it is not a case in 
which the Central Government hu 
taken action on the reDr"s~ntation III 
the industry itself. But in spite of 
that, with regard to several factories 
established in the south, t;"1e sugal'-
cane growers have been )laid on an 
ad hoc basis, and in certain cases on 
a permanent basis. There nave bEt!l1 
some cases which have come to the 
notice of the Centre. For example, in 
the case of the Hospet F:lctory ill 
Mysore, the sugarcane grJwers lind 
the millowners have come to lome 
understanding by which fi::n: paymenl , 

has been made under the SISMA 
formula without referell~~ to the re-
commendations that may CO'lle frcro 
the Tariff Commission. ~p., we are 
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trying to expedite the matter. We 
want to see that the growers are paid 
as early as possible. 

~ ~: <fif ;ft;lT 'liT ~ 

WrsrfuWr~""'~~~Ii~ 
~ ~ IJ:~ 'liT ~ ~ ~, 
mer mI'f '!it ~ f1:r.t ~ ~ ;;~jtIT 
>tt ~ f1:r.t ~ ;ft;lT 'liT ;;it ~'<i 

m;;r ~ ~ ~ ~ it; ar.rrll" '!>I:r ~, 
~~ ~ 'flIT ;f"r Ofr ~~ ~ 'I>l: 

~ ~ ? 
8hri A. M. Thomas: Yes, Sir. We 

Armly believe that both the sugar 
industry as well the khandsari indwt-
try have their legitimate place. The 
gur industry has also its place because 
only 30 per cent of the sugarcane that 
is produced in the country is being 
utilised by the sugar mills. So, both 
khandsari and gur have their own 
place. Not only that. Khandsari has 
also got the tax advantage. 

~ ~ ~: 'flIT 1l "lTif ~ 

~ f.t; ~ ~~ if f.t;crft ml;itm ~ 
~ ~ ~ ~ ron-~, ~ 'flIT 
~ ,,« ;ncr it; ~ ~ ~ f.t; ~ 
f1r<;ff ~ ~ ~ f.t; ibft ~ wm: ~ 

~~H7 

8hri A. M. Thomas: In 1957-58 .... 

11ft ~ ~l" : 1l ~ HX~-~o 
~r;ncr~tl 

8hri A. M. Thomas: For 1959-60 the 
entire matter has been referred and 
the payment can only be made on a 
voluntary basis. 

8hri Yadav Narayan .Jadhav: As 
far as Maharashtra is concerned, the 
han. Deputy Minister just now said 
that sugar recovery is taken into con-
sideration while fixing the price of 
sugarcane, but has it come to the 
notice of Government that some of 
the factory owners are able to give 
more than the price fixed by the 
Government? 

8hri A. M. Thomas: We do not stand 
in the way it the millowners pay 
more than what has been fixed by 
the State Government. In fact, in 
Maharashtra and Gujerat, as has been 
stated by me, they have adopted 
neither the SISMA nor the price-
linking formula. They are paying 
much more than the minimum ~ugar­
cane price that is now payable in the 
north. 

8hri Tyagi: What about the fac-
tories under the management of the 
Government themselves? Have they 
paid extra or not? 

8hri A. M. Thomas: No. 

8hri Tyagi: Why not? 

8hri A. M. Thomas: No. The very 
same principle that can be adopted in 
the case of the other mills has also 
to be adopted in the case of these 
mills. They are not Government fac-
tories as such, only the management 
has been taken over by the Govern-
ment. So, Government cannot adopt 
a method different from that adopted 
in the case of the other mills. 

Raja Mahendra Pratap: Will it not 
be better to have cultivators' repre-
sentatives in the boards of these mills, 
so that there will be no trouble 
between them? 

8hri A. M. Thomas: The policy of 
the Central Government is pretty well 
known, namely to encourage co-
operatives wherever possible. In the 
matter of putting up additional new 
factories, the co-operative sector is 
given preference. 

Special Type of LIlrht In TraIns 

*9'74. 8hrtmati Da Palehoadhurl: 
Will the Minister of RaIlways be 
pleased to state: 

(a) whether it is a fact that a 
special type of light for use on trains 
in cases of accidents etc. has been 
designed recently; 

(b) it so, the details thereof; and 




